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For the applicant Shri H.N.Verma, counseli

(Judgment of the Bench delivered by
Shri Justice K.Madhava Reddy, Chairman)’s

We deem it unnecessary to go into the merits.
of thé,petitioner's cléim. The petitioner's claim is that
his pay be fixed as.per rules that on completion of 4 years
service in the junior Class-I sqale at the minimum of the
pay of senior scale in accordance with Ministry of Finance
O.M, dated 14,11,1975 and the arrears of pay, allowances and
~other benefits to which he is entitled w,e.fs 5.10.1975 be -given
to him,. Thié claim was‘rejected as early on 1349.1978. He
went on making further representations. One:’ such representation
was rejected on 17:2.1983 and he was informed that the case has
been treated as closeds | | | , f
This.petition fiind\dn 2.94¢1986 is, tﬁéreforé, barred
by limitation under Sectlon 21 of the Administrative Tribunals
Act, 1985.
Shri H.N, erma, learned counsel for the applicént
contends thatldpon his further represeatatio; made on 12.3.1984
anal 7;12.1984 he was - informed on 12.6.1985 by the Dy.Director
- {(Admn,), Ministry of Planning, bepartmenf of Statistics,
National Sample Survey Organisation, New Delhi that it was
not possibie to agree to his reduest and that the pefition,is
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within time from that date. When the matter was closed on
- 17.9%1983, merely because upon the petitioner's fﬁrther

representation, he was once again informed that his request

cannot be acceeded to, cadnqt‘giveg him a fresh cause of

action. This petition is, therefore, rejected as barred by

limitationd
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